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. CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI
R.A. NO. 336/2001
in

HON’BLE SHRI JUSTICE ASHOK AGARWAL, CHAIRMAN
HON’BLE SHRI V.K.MAJOTRA, MEMBER (A)

Vijay Kumar 3Singh ... Applicant
-Versus-
Union of India & Ors. ... Respondents
ORDER
Hon'bie Shri V.K,Majotraﬁ Member (A} :
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